8337 = Papers Laid

InroRT POLICY rom NEWSPRINTY FOR
1987-868.

The Minister of Information and
Brogdoasting (Shri K, K. Shah): I
beg to lay on the Table a copy of
the Public notice dated the 6th April,
1067, regarding Import policy for
Newsprint for the year 18687-68 in
respect of newspapers and periodicals.
[Placed in Library See Nc. LT-232;
87].

Dzi#1 DEVELOPMENT AUTHORITY
(Commrrree MEETINCS) Rroura-
TIONS.

The Minister of Works, Housing and
Supply (Shri Jaganath Rao): I beg
to lay on the Table a copy of the
Delhi Development Authority (Comn-
mittee Meetings) Regulations, 1866,
published in Notification No. S8.0.
3819 in Gazette of India dated 1the
3rd December, 1966, under section 58
ot the Delhi Development Aect, 1957.
[Placed in Library. See Mo, LT-253/
67].

NoriFrcATioNs UNDER CENTRAL ExCises
AND SALT AcCT, ETC.

The Minister of State in the Minis-
try of Finance (Shri K. C, Pant): !
beg to lay on the Table—

(1) A copy each of the following
Notifications under section 159
of the Customs Act, 1962 gnd
section 38 of the Central Ex-
ciseg and Salt Act, 1944: —

{i} The Customs and Central
Excise Duties Export Draw-
back (General) Eighteenth
Amendment Rules, 1087,
published in Notification
No. GS.R. 43 in Gazette
of India dated the 1st April,
1867.

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Nineteenth
Amendment Rules, 1867,
published in Notiflcation

AR, 8, S

(iv)

(v)

(vi)

(vii)

Drawback (General) Twen-
tieth Amendment Rules,
1967, published in Notifica-
tion No. G.S.R. 445 in Gazet-
ie of India dated the 1st
April, 1967.

The Customs and Central
Excises Duties Jixport
Drawback (General) Twen-
ty-first Amendment Rules,
1967, published in Notifica-
tion No. G.8.R. 4468 in Gaz-
ette of India dateg the lst
April, 1967,

The Customs and Central
Excise Duties Export Draw-
back (Generaly Twenty-
second Amendment Rules,
1967, published in Notifica-
tion No. G.S.R. 447 in Gaz-
ette of India dateg the 1st
April, 1967,

The Customs and Central
Excise Duties Export Draw-
back (General) Twenty-
third Amendment Rules,
18687, published in Notifica-
tion No. G.S.E. 448 in Gaz-
ette of India dated the 1st
April, 1987T.

G.S.R. 449 published in Gaz-
ette of India dated the lst
April, 1087, containing cor-
rigendum to G.S.R. 110 pub-
lished in Gazette of India
dateg the 28th January,
1887, [Placed in Library.
See No. LT-254/67].

(2) A copy each of the following

Notifications under section 139
of the Customs Act, 1962:—

(i)

G.S.R. 398 published in Gaz-
ette of India dated the 39th
March, 1087.
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() GL.SR, Ne. 450 published in
Ganette of India dated the

st April, 1967

(ili) G.SR 451 published n
Gazette of Indiy dated the
1st April, 1987,

(iv) G.S.R. 452 published 1n
Gazette of India dated the
1st April, 1967.

(v) GS.R. 453 published n
Gazette of India dated the
ist Apnil, 1967.

(vi) GSR. 463 published In
Gazette of India dated the
30th March, 1967.

[Plared n Labrary  See
No LT-255/67)

AnNUAL RerorT OoF THE OjL AND NaTU-
RAL GAs COMMISSION YOR THE YEAR
1965-66, =Tc.

Shri K. C Pant: On behalf of Shri
Raghu Ramaiah, I beg to lay on the
Table— 117

(1) A copy of the Annual Report
of the On]l and Natural Gas
Commussion for the year
1965-668, under sub-section (3)
of section 23 of the Oi] and
Natural Gas Commussion Act,

1950, [Placed n Library, See
No. LT1256/87].

(2) (1) A copy of the Annual
Report of the Hindustan Anti-
biotics Limuted, Pimpri, for
the year 1065-68, along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General there-
on, under sub-section (1) of
section 619A of the Companies
Act, 1938,

(ii) Review by the Governmant
on the working of the above
Company.

[Placed in Library See
No. LT-257/6T].

(3) (i) A copy of the Annual Re-

the year 1065-88, along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956,

(1) Review by the Government

4)

on the working of the above
Corporation.

[Placed 1 Labrery See
No. LT-258/67]

(1) A copy of the Annual Re-
port of the Engineers India
Lrmited, New Delhi, fo, the
year 1985-66 along with the
Audited Accounts and the
comments of the Comptroller
and Audited General thereon,
under sub-section (1) of sec-
tion 819A of the Companies
Act, 1956

(11) Review by the Government

(5

on the working of the sbove
Company.

[Placed 1n Librarn See
No LT-2358/67]

(1) A copy of the Annual
Report of the Pyrites and
Chemicals Development Com-
pany Limited, for the year
1865-66 along with the Audit-
ed Accounts and the comments
of the Comptroller and Audi-
tor General thereon. under
sub-section (1) of section
810A of the Companies Act,
1958,

(1) Review by the Government

(6)

on the working of the
above Company
[Placed tn Lab.ary See
No LT-280/671

A copy of Certrled Accounts
of the Oil and Natural Gas
Commission for the year
1965-86 together wnth the
Audit Report thereon, under
sub-section (4) of section 22
of the Oil and Natura] Gas
Commussion Act, 1939,
[Placed in Library See No.
LT-261/67)



